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Heard ld. counsel of hoth the parties. It is found that
both the M.A«s bearing No.MA.301 of 2000 anq MA«430 of 2000 have
been filed by the Official Respondents for extension of the time

~ to comply the direction giélen‘ by this Tribunal on 21.12.'1999,5.::
O.A.Noe 192 of 1997 where it is difected as follows i= '

» ‘The disciplinary authority is also directed to
Pass appropriaste speaking order on the same within 4
months from the date of communication of this order.,
With this observations, the application is disposed of
without any order as to c osts.?
It is found that the said order of the Tribunal has been received
By the respondents on 3.1.2000 and they filed instant applications
bearing No.MA. 430 of 2000 on 21.7.2600 and earlier application
bearing No.MA.301 of 2000 on 6.6.2000 i.e o after expiry of the
period of fow:'no'nths as mertioned in the order. No explanation
| ~eould ke assigned by the respondents as to why they did not apply.
\\ ‘¥efore theisxpiry ofithe jedied g5 gentioned in the judgement.
\ In view of the aforesaid circumstances, we are unable to grant
\ further time for implemertation of the judgement dated 21.12,99.
n viey of tle aforesaid eircul_stances, boih the MA.; ar@?ed'

s oan j

P nmma(:)% - | MEMBRR( J) -



